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18.12.2023  Learned Counsel for the Appellant submits that there was 

sufficient material on the record to indicate that there was a pre-existing 

dispute he has specially referred to the e-mail dated 22.09.2016 at page 276 

of the appeal paper book.  

 It is submitted that demand notice was also replied vide letter dated 

07.03.2020 raising dispute, there being notice of dispute given by the 

Corporate Debtor, Adjudicating Authority ought not to admitted the Section 

9 Application. Submissions need scrutiny. Issue notice. 

 In the meantime, no further steps in the CIRP may be taken.  

 List this Appeal on 6th February, 2024. 
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Chairperson 
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